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“Thay this House agrees with
the Twenty-fifth Report of the
Committee on Private Members’
Bills and Resolutiong presented
1o the House on the 27th March,
1008."

The motion was adopted.
MR. DEPUTY-SPEAKER: Now we
wrill take up the introduction of Bills.

S—

16.09 hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

Amendment of Section 186.

ot fare fog : (S9T) @ ST
worea, & s s § o fafaw
wfsar afgar 1908 ¥ =T &
S AT fagaw #1 aw w0 Y oty
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MR. DEPUTY-SPEAKER:
question is:

“That leave be granted to in-
troduce a Bill further to amend
the Code of Civil Procedure,
1903’1,

The

The motion was adopted,
oft fogrer Feg < & s #1 Aw
F@IE |
MR. DEPUTY-SPEAKER: Shri

M. Narayan Reddy ... absent. Shri
Hem Raj.

LAND ACQUISITION (AMEND-
MENT) BILL*

(Amendment of sections 3, 5A etc.)
SHRI HEM RAJ (Kangra): I beg
to move for leave to introduce a Bill

further to amend the Land Acquisi-
tion Act, 1804,

MR DEPUTY-SPEAKER: The
question ls:
“That leave be granted to (n-

troduce a Bill further to amend
the Land Acquisition Act, 1894.".

The motion was adopted.

SHRI HEM RAJ: I introduce the
Bill.
CONSTITUTION (AMENDMENT)

BILL*
(Amendment of Article 329)

ot forrwwr w1 (wgEr) IS
wgrea, & sera wwar § fe e ®

dfaar # wr GWET s ey famaw
1 3w w O Y owepeEfa &
MR. DEPUTY-SPEAKER: The

question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

sft frresy o7 ¢ & fagmE w7 A
LaciF &

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 75 and 164)

ot vy fomd (q77) : SumEmw
wew, ¥y s f fF oW &
dfear & wrt AT w73 ar fagaw
w3 T Y mnfy & o

MR. DEPUTY-SPEAKER:
question Is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”,

The motion was adopted.

The

*Published in Gazette of Indla Extraordinary, Part II, section 2,

dated 20-3-68.



919 Indian Penal
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16.10° hrs,

INDIAN PENAL CODE (AMEND-
MENT) BILL—contd.

(Amendment of sections 282, 293, etc,)

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration' ‘of -the Indian Penal Code
(Amendment) Bill, as passed by the
Rajya Sabha; Shri D. C. Sharma will
continue his speech, He has already
taken two minutes, The time allot-
ted for this Bill is one hour and thirty
minutes.

wft A ol (9 77) ¥ gF wrdaT
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MR. DEPUTY-SPEAKER: Let us
gee, it depends upon the time,

SHRI D. C. SHARMA (Gurdaspur):
Mr. Deputy-Speaker, Sir, I have been
asked to pilot a Bill, the Indian Penal
Code (Amendment) Bill, 1967 by
Diwan Chaman Lall, M.P,, as passed
by the Rajya Sabha on the 15th De-
cember, 1967.

I have the great privilege to pilot
a Bill in this House which was spon-
sored by Diwan Chaman Lall in the
Rajya Sabha eand which was also
passed by the Rajya Sabka. I may
submit very respectfully that when 1
went to'tive first sitting of 'the Indian

National Congress in 1920, in Calcutta,

it vwas my privilege to htar Diwan
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Chaman Lall What a wonderful and
elogient speech he made Tat that
time! Since then, he has been the
champion of Indian nationalism. He
has been in the vanguard of Indian
patriots and he has served the Indian
nation in many ways. I think India
can be proud of a great son like
Diwan Chaman Lall

Now, Diwan Chaman Lall moved
this Bill on the 3rd May, 1963 and
this Bill was circulated for eliciting
public opinion on the 26th February,
1965. After the public opinion had
been obtained and the public opinion
went, by and large, in favour of the
Bill, it was referred to a Select Com-
mittee on the 19th August, 1967 and
the Select Committee consisted of
several Members. If you like, I can
read their names.

Then, the Select Commiitee invit-
ed some expert witnesses tu give evi-
dence before it. One of those wit-
nesses was our ex-Attorney General,
Shri M. C. Setalvad. Then, Shri A.
P. Chari who is a very eminent jurist
appeared before the Select Commit-
tee. Even some artistes were called
before the Select Committee to give
evidence, One of the artistes that
was called was Shri Prithvi Raj
Kapoor who is well-known all over
India and all over the world. Ome
of the witnesses that was called was
also—she is well-known and, I think,
Shri Madhu Limaye may be knowing
her—Shrimati Leela Chitnis,

AN HON. MEMBER: What 1s the
implication?

SHRI D. C. SHARMA: She comes
from Maharashtra., I know her.
What is the harm in that?

Then, there was also an eminent
lawyer, Shri G. S, Pathak, who be-
came the Minister of Law for some-
time but, unfortunately, he did -nmot
continue as the Minister of Law. Now
ke is a Governor of one of thé States
of India.



